
      

 

      

         

         

    
     

     

     

   

     
      

       
      

     
     

    
    

      

       
      

     
    

   

    

      

       
       

    

      

            

   

  



 

            

            

          

             

             

              

            

          

         

           

              

            

             

            

          

         

           

            

            

              

            

          

         

           

              



            

             

           

          

         

            

           

         

              

             

              

           

            

            

            

         

            

            

          

         

           

               

           

             

              

              

             

            

         



6. The First, second and rhird Applicant companies is directed to serve notices along with

copy of scheme upon:- (i) concemed Income Tax Authority within whose jurisdiction

the respective Applicant company's assessments are made, (ii) the central Govemment

through the office of Regional Director, westem region, Mumbai and (iii) Registrar of

companies, Mumbai with a direction that they may submit their representations, if any,

within a period ofthirty (30) days from the date ofreceipt ofsuch notice to the Tribunal

with copy of such representations shall simultaneously be served upon the respective

Applicant company, failing which, it shall be presumed that the authorities have no

representations to make on the proposals.

7. The Transferor companies are also directed to serve notice along with copy of scheme

upon leamed official Liquidator. lvlls S. R. Hegde & co., chartered Accountants,

Sehsari Chambers, 4e Floor, 139 Nagindas Master Road, Fort, Mumbai - 400 001 are

appointed to assist the leamed Official Liquidator to scrutinize books ofaccounts of the

Transferor companies for the last 5 year. The Transferor companies to pay fees on the

basis of the average fees paid to the regular Auditors ofthe Transferor companies i.e.,

Rs' 25,0001 each by the Transferor companies within a period one week from the receipt

of the order.

8. The First, Second and rhird Applicant companies to file affrdavit of service in the

Registry proving dispatch ofnotices upon creditors and notices to Regulatory authorities

as stated in clause 6 and 7 above.

M.K. Shrawat, Member lJuditial)
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